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23-A, Thornhill Road, Allahabad-211C01
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A
*  Particulars to be examined Endorsement as to result of Examination
}L ‘I’;:t':‘he appeal 6ompetent? : | «a,ag
/2' ’(é) Is the application in the ﬁrescribed form? ‘a@
(b) Is the application in paper book form? - yed

(c) Have six complete sets of the application
been filed ? '

3. (a) Is the appeal in time ? ‘ \2-{8 |
{b) If not, by how many days it is beyond —
- time ? ‘
(c) Has sufficient case for not making the -
application in time, been filed ?
=3
4.. Has the document of authorisation;Vakalat- ‘3&3
** nama been filed ? . ‘
5. s the application accompanied by B. D./Postal- 3
Order for Rs. 50/-
6. Has the certified copy/copies of the order (s) 4328
~against which the application is made been
filed ?
7. (a) Have the copies of the documents/relied %’@

upon by the applicant and mentioned in
the application, been filed ?

(b) Have the documents referred to in (a) MW 20"@ M\W@L("

above duly attested by a Gazetted Officer
and numberd accordingly ?



8.

9.

10.

1.

12.

13.

14.

15.

16.

17.

18.

18.

(

Particulars to be Examined
&

T

(c) Are the documents referred to in (a) -

above neatly typed in double space ?

Has the index of documents -been filed and
paging done properly ?

Have the chronological details of repres-
entation made and the outcome of such rep-
resentations been indicated in the application ?

Is the matter raised in the application pending
befafe any Court of law of any other Bench of
Tribunal ?

Are the application/duplicate copy/spare cop-
ies signed ? :

Are extra copies of the application with Ann-
exures filed ? . ‘ '

* (a) ldentical with the origninal ?
(b) befective 7
(c) Wanting in Annxures
Nos......cecou. eees iPages Nos........... ?

Have file size envelopes bearing full add-
resses, of the: respondents been filed ?

Are the given addresses, the registered:

addresses ?

Do the names of the parties stated in the
copies tally with those indicated in the appli-
cation ?

Are the translations cértified to be true or
supported by an Affidavit affirming that they
are ftrue ?

A

2 ) ,@

Endorsement as to result of ExaminatiorsJ'

PIAGHGE cspeay womne Lot

»A
%3 4

N

< %

No

N

Are the facts of the case mentioned in item

No. 6 of the application ?‘
(a) Concise ?

(b) Under distinct heads ?
(c) Numbered consectively ?

(d) Typed in double space on one side of the
paper ?

Have the particulars for interim order prayed
for indicated with reasons ?

Whether all the remedies have been exhaused.
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LUCKNOW BENCH
T.A.NOQ1 00/92
C.A.No,1219 of 1988

28/8/92 Hon.fr.Jdustice U.C.8rivastava,V.Co
Hon,Mr e« K, Dbayya, A.M,

Judgoment has been dictated in tho

open Court,

) A
(tgk) ./ ; B (/5/4/ |

A . | VoC
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CENTRAL ADMINISTRATIVE TRIBUNAL 3

LUCKNOW BENCH
LUCKNOWY,

T.R. NO.1DD/92 (TOL')

(0.8.No,1219/88)
JeP, Pandey " YT ve'e Applicabto
Us, .
Union of India & Others ., tee Respondents,

Honufir, - Justice U.C.Srivastava, V.C.

Hon er . Ubazz a, A.M,

(By Han, Nrg Justice U;C.Srivastaua,U.C,)

fhe applicant was an Extra Dapartmanpal Branch
Fos t Néster! Neerpur Khayla, Gonda District, A bhargé-
sheet was- issued to him levelling a number of charges, An
Enquiry Officer was appointed, The Enguiry Officer,after
concluding the enquiry,' held that ane charge uas proved
against the applicant i.é. the appllcant kept 5,150/~ and
odd at his residence instead of keeplng the same in the
Post Office, .The Inspmctor 8lso appeared in tﬁé'enquify.
Before the Enqu1ry Ufflcer it was disclosed that an
amount of R,600 yas kept 1n thn Post Office and the
balauco was kept at his residences, Immediately on demand
he brought the money back from his housas. Acting on'thq
report of thg Enquify'DfFiCer, the disciplinary authority
remov ed the applicant Ffom the service, He filad an

appeal, The gppeal was also d;¢n1589d Thereafter this -

appnal was filed,

2.4 The learnsd Counsel for the applicant contended

that in vieu of para 215 and 217 of the Postal Manusl,

 Vel, V, the Extra Departmental Branch Post Master is

entitled to keep tha amount at his residence., For the

]

purpose of safety he kept a lesser amount at his residenco

and immediately on demand he brought it back. As such

it is not a case of temporary misappropriation, In cass

-2
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he was given an Opportunify for personal hearing,

he wbuld ha ve QXplained this in the appaai; It was
obligatory on the part of thé appel}atg authorities to
inm personai-hearing to the applicanfx But the same

was not dona, Accordingly this application is sllouwed and
. .

the appellate order dated 14-12-86 is quashed, The

appellate authorities are directed to re-hear the appeal'

giving a personal hearing to ‘the applicant, In case

the departmental appeal is dismiss@d, this application

will bs deemed to be dismisseds The appellats authorities
shall pass a speaking order, In caS@,L:ﬁ:Paafter

the appellate authorities come to the conclusion that
the -applicant is entitled to the very same puishment

this appllcatlon shall be daemed to have been dismlssed.

Let the appmal be disposed of within a period of

3 months from the date of communication of this ordery

Uich;ﬁhairmah}

"No order as to the cost,

Member

Ll

Osteds 28th August, 1992, Lucknoys

(tok)
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Application under Ssction 19 of Admingtrative Tribunal Act
Piled On 21-10~1988
£ ;
d Regn. Wos' {2\ of 1988-
Signature 0f Registrar
. In The Central Adminstrative Tribtunal, Allshabad-l
' Bgtween
Jai Hind Prakash Pandey  aswseessess Applicent
AN D
¥ _
(l) DePuSe Iucknow I fiaa s o
0 ( ) I Q‘e"liaa sesses ‘,‘. Respondm'l:s
, v (2} PMG UP Imcknow T, 11, v L
W .(“3‘) Qwﬂn—. ﬁ7/3’~?k\m. ﬂw‘f/‘" Ny _g;jw/ j
A, «J’""\ + M&m" ﬁ}/ﬂw,‘, .,,,,,..};ci;iw( J
ﬁwﬂﬁ | Y INDEX
M\ Sl.l Ammgxure Date 0f Documents Relied upon Page Naﬁ
Yo, Marked Documents .
1l - 21~10~38 Application 02-%0 08
2 A=l 171285 Enguiry Report 09 %o 16
3 Am2 20186 Punishment Order 17 to 19
‘3 4 A3 04:2-86 Appeal tq DPS Ikos 20 to 24
b 5 Awd 141286 "Appellate order 25 & 26
6

A5 30405:85 Prder passed by PMG UP 4

®) o
(RuK.Towariy”
Advocate |

154 ,Purushottamagar,

Allahabad-16
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" Details of Application R Neas

s QWE |

1—Particulars of the Applicant : : ,
’ icelars o App L;%,A/,,,\/,?b?ww o)

(Jf 2f fo bV

(ii) Name of Father/Husband Shri Rem Behard Peadey , s ket  [4-((- 35

ix

(1) Name of Applicant JAI HIND PRAKASH PANDEY

N (iii) A:ge of Applicant 39 yearg - L&/. |
(iv) Designation & Particulars of Office Bx ED BPM Neerpur Khyala 'g.[° 33
- where employed or was last employed Bhelsa, Dist. Gonda
¥ | (v) Office Address Nil

(vi) Address for service of Notice Vill. P.0. Nearpar Khyala, Pholsa
- District Gonda

2~Par_ticula1j_s of the Respondents :

(i) Name &/or Designation | (1) DPS Iucknow-1
(ii) Official Address (2) ™M@, UP Circle,
)) ) : Indnowl , q ﬂw,ﬁ')\m o
(iii) Address for servige of all notices : A~ UL LS, o
Ol IRt YAy tommiace
. st LMY |

3—Particulars of the order against which application is made :

’; ' -~ 2 . . )
’ " (i) Order Ngm%f“}wams NIDAL /stafe/a.3/86/3
¥4 (i) Date o386 AkpN-19  14-9.86 %*ffu Vig/Hu3/9/87/4
’ o dated 30.5-88
(iii) Passed by gpn,' supdt Posts _ DP3 Imcknow  PMG UR Incknow
1) ‘Subject in brief Removal from Service %27

4— Jurisdiction of the Tribunal :

* The applicant declares that the subject matter of the order against which he wants
redressal is within the Jurisdiction of this Tribunal.

5 -Limitation : *

The apf)licant further declares that the application is within the limitation
prescribed in Section 21 of the Administrative Tribunal Act, 1985.

6—Facts of the case%: = * o '
- | %

The facts of the case are given below.
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(1) The applic@nt.was served withva-ﬁemo.of

charges by theleapned Superintendent of Posts Gonda
vide his No.L-Ani/71/84-85 dated: 20.1.86 which has
been re‘produéed verbetim in the ‘e nguiry report at

pages 9 to //6. The applicant denied the charges hence

~an enquiry officer was deputed to hold enguiry into

the matter.'His report dated 17.12.85 is appmnded
herewith as Annexure A-1 on pages q to 76 . Agreelng
with the findings of the éégnquiry officer the 1earned
superintendent of Posts Gonda v1de his memo No. ~Ani/
71/8&-85 dated 20.1.86 awarded the appllcant the
punlshment of removal from service. The s&id order is
appended at Annexurg A-2 on'pagés V? to {C? . The
applicant préferred.aﬁ aﬁpeal to D.P.S. iuéknow

against the said punishment @rder on %,2.86 v1de CoDy-
at Annexure A-3 on pagesél@ t0<§LQ The same was

re ;jected b the 1&3&&(1@3\?.3 I&w‘zo& On 14,12, 86

vide copy at Annexure A-h{\The applicant then sub-
o
mitted) pebition to the P.H.G.,U.P.Lucknow on 28.5.87

which too was partially rejected by the learned P.M.G.
U.P. on 30.5.88 vide ‘copy at Annexure A-5 en'pageszf7

Hence this apnllcation is submitted before the Hon'ble

" Tribunal.

Dw

(11) The.facts of the case are that the applic-

ant while working as B.P.M.Neerpur Kheyala is alleged
to have‘committgd (a) gamporary_miséppropriation -
ixked of Re150/= from S.B.Account No.871807 by with~

drawing R.100/= on 10.1.83 and &.50/= on 10,2,83 5n&

' Q)

L3

*,
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and then redep031ting the entlra amount of %.150/-
on 28.2.8k4 (b) misappropriated a sum of R5,90/= from

S,B.account No.872263 on 28.8.8% when its holder ex-
pressed the desire of withdrawing Rs.300/= the applic-
ant is alleged to have actually withdrew m;390/= from
that account and paid only 300/- to the account hol-
der (c) On 28. 8.8h¢:é§8mt Malti Devi tendered a sum
of %.650/= for opening 'a new S. BJaccoﬁnt‘Eﬁe applic-
ant is all leged to have openad the account with Rse 60/_

only and tha rest m,590/= he is said to have miS&-
pprcpriated& (d) on 13.10.86 when I.“Os Gonda
(south) checked his account a sum of % 155/3% was
found short (e) The applicynt is fprphgr charged to
have présentédfihcomﬁl&te ré&cords Beforg Fhe 1earnqd

I.P.Os at the time of his check.

. The enqulry officer held charges marked

(a) (d) and (¢) above as fully established and found

charges marked B & C as unestablished. In the punish-

ment order the learned Superintendent has fully -

agréed with the findings of the enquiry officer, in
(L)
this way the charges marked B and(g)are completely

dropped.

| o | »
(iii) As fgr as the first charge is concerned
the holder$ “of S.B.account No.871807 in question was
an illiterate lady (unable to sigh) Smt.Sitapati W/o

Bhagwati Prasad. She had withdrawn B.100/= op 10.1.83

‘and ®.50/= on 10.2.83 from her said account. On each

RN

\_-_@1%4@/41@: rdry”
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occassion Shri Kashi Prasad had identified and had
seribed her thumb 1mpre581on. Ths payment was witne-

ssed by 3/8hri Chandra Bhusan Pandey and Ghanshyam
The” prosecution did not produce Kashi Prasad before

the enqulry officer ( D oo s¢ in brief3¢.Andu

the enqulry officer regected the ev1d@nce of S/Shrl

Chandra Bhushan Pandey and Ghanshyam on the ground
that Chandra Bhusan was appllcant's own son and Ghan-

%hyam was his uncla's son and also hlS n&xt door nei-

ghbour. No account holder brlngs W1tn¢sses with him
when they come to w1thdraw money and the poor Branch
Postmaster Who arranges w1tness for them is thus ch-
arged.-Whlle holdlng this charge as proved on fake
QVldence the enguiry offlc@r also mlssed to apprl-

clate the fact that Shri Ram Anug Pandey who was .ele-
cted Gram Pradhan of the village in 1982 had fabric-
ated this Gase against the applicant in collusion wity
Sut:Sitepsti Devi and got the complaint lodged.‘lt'
was all done vith the cledr motive of repla01ng the

applicant by Gram Pradhan's own son. The 1®arn@d P.M,

G.U.P.(Rcspondent No.2) has appreclated this fact
ind Has dropped this charge in the order ?assed by.
him on 30.5.88 at Annexure A-5 on pageéigz.

7

(iv) Thus only one single charge is left aga-

inst the applicant. It is that the S.D.I.(Posts).
Gonda East visited the Post Office on 13.10.8% and

found fhe_cash short by 8.155/3%. Thé applicant requ-

oY

—

K___—ﬁ a ' ' ~
U180 Ynr9) by 1
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- requested a fey mlnutezs time to brlng thesame from

~his house where he had kept that amount as a safety

measure. The S.D.I.(Posts) did not vermit it and
went a Wto place the appllcant under put off
duty. ThlS had been e in clear contravention of the

provisions of Note 2 below Rule 217 of P& T Manual

| Vol V reproduced belows -

Note :'2:... In the .case of a sub or branch office in -

charge of an Extra Departmental Agent when a defici-

ency in the cash or stamp balance 1s noticed by a

superv:.sing offlcer, tlme should be given to the Extra

Dep;,,rtmental Agent to send for the cash, stamps ete",

‘The. learned'P.M.G.";U.P. while holding this »
charge proved-has totally ignorred that the S.D.I.
(Posts) .4id not permit the applicant to make good the ;

di§ici€ncy as warrented by rule. This charge too is

_thus not established. It is therefore hurrbly prayed

‘that the appllcan may kindly be dge

Reliefs sought for:

Th@ appllcant prays for the grmt of fimm

follomng re liefss-

9i) That the punishment order dated 20.1.86,

at' Annexure A-2 on pages 17 to ICP s the appellate -
ordér dated 14.12.86 at Annexure A-4% on pages Q% &c%
the order dated 30,5.88 passed by the learned P.M. Gey
U.P. at Annexure A-5 on page @7 may all be set aside |
and the dpplicant may be or'déred £o be put back to

kf S N
=T 2176M84719) 402,
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(11) He may be paid thé cost of this suit toge -
ther w1th any other reliefs deemed fit by the Hon'ble

TrlbUn&l

o "W”mrwfr m k.

Q) drten
Lone @:Ef\f@m Gy 7«4 %
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‘ 8- Interim order—If Prayed for —NIL
' 9--Details of the remedies exhéusted :

The applicant declares that he has availed of all the remedies available to him

_ under relcg%%?t service rules, He preferrod an appsal to DpS IUcknow onzs_:‘ >
4..2.99 yvhich was rejected on %%%tz;.&gm 1&1%; g:néai\gis 'c;n W}l;:gczs -
‘ o ted a petition Yo the wDiD | P
He than o 'g by gﬁa MG UP on 30-5«88 vids copy at mn.

i

ks

to0 was rejecte
A5 on Page 2T+

/_\Q‘..
10— Matters not previously filed or pending with any court :

The applicant further declares that he had not previously filed any application,

~4-Writ petiton or suit regarding the matter in respect of wh ch this application has been

- made before any court of law or any other authority or any other Bench of the Tribunal
and nor any such application, writ petition or suit is pending before any of them.

11-If application is sent by Regd. Post, does the applicant desire to have oral
hearing at the Admission stage if so he must attach a self addressed
P.C. )

12—Particulars of the Postal Order in respect of the application :
(i) No. of I. P. O. DD3/630149
(ii) Name of Issuing P. O. Allahebad HiP.Os
. : (iii) Date of Issue 1 2ve10wB8
. - (iv) P. O. at which payable— Allahabad Head Post Office

13'--List of enclosures :
oy

(1) Vakalatnama
(ii) One I. P. O. for Rs 50/-

(iii) Pive documents to be relied upon

In verification

IJ8l Hind prekash $; Rem Behard Pemdey .
years RIOVills' Post Neerpur Khyala %ﬂq‘zorking as [y EDEBPM do hereby
verify that the contents from Paras 1 to 13 are true to my personal knowledge and belief

and that 1 have not suppressed any material facts.

AN
Place—Allahabad \—@7?@45734‘ Yoy~

Date 21.10-88 . Signature of applicant
To ‘ '
. § 4
The Registrar, Central Administrative QL\)’I(W
Tribunal, Allahabad -211001 : : (R. K, Tewari ) =
: - Advocate

154, Purushottam Nagar,
Allahabad—16
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IN THE CENTRAE ADMINISTRATIVE TRIBUNAL ALLAHABAD.

—————t——"

CIVIL MISC. APPLICATION NO. /0f 1989

on behalf of the Respondents.

IN

REGISTRATION 0.A. NO, 1219 of 1988/

Jai Himd Prakaéh Pandey | seene Aéplican%.

_ Versus
4Union of India & others seese ResPondents;
TO

The Hon'ble the Vice-Chairman and his other

companion Members of the Hon'ble Tribunal

The humble application oh behalf of the

respondent Most Respectfully Showeth as under;-

- 1. ' That the full facts and circumstances-

have been set out in the accompanying coumter-affidavit;'

| 2 That for the reasons diseldsed in the“accompaﬂyi?€3

o



N

counter-affidavit, it is expedient in tke interest
of justice that the petition/Original application
mentioned akove may kindly be dismissed with costs.

PRAYER

It is, therefore; most respectfully

- prayed that this Hon'ble Tribunal may kinily be

pleased admit this application alongwlth the accompanying
counter-affidavit filed on behalf of the respohdents

and dismiss the petition with costs.,

(

ADDITIONAL STANDING COUNSEL
COUNSEL FOR THE RESPONDENTS .

M/imﬂgfj



IN THE CENTRAL ADMINISTRATIVE TL&I’BUNAL ALLAH&?»ADo

COUNTER AFFIDAVIT

IN

REGISTRATION 0,4.N0,1219 of 1988/

Jal Hind Prakash Pandey ceseas Applicant
Versus
Union of INdla & others eeeeees. Respondents.
/(,
Aff1davit of R,g iw/y@

aged about é&éz years son of
ﬁ‘p% g \Cpu?,& ' pogted as

Tt of Fac giiaes Gord?

(Deponent )

I, the deponent sbovenamed do herehy

solemnly affirm and state on oath as under:=-

That the deponent is posted as Q*‘PC% éﬁlezll

//(Siﬁ(gg (ngdg and as such is fully acquainted with the

facts of the case deposed to below.

2 That before giving a parawise reply, the



»

2

'ngf§:§g#éi‘ﬂ—;on 20,4,1985 under the provisions of rule 8 of the

following facts are belhg asserted in order to

facilitate this Hon'kle Tribunal inm administering

justice,

3. :That the applicant was working as Extra
Departmental Branech post Master,Neerpur Khyala. At the

‘time of surprise inspection a sun of k. 155.34 was

found short in the government cash on 13.10.19% and
the said amount was shown undet the head unclassified
amdunt ané on making it good By the the appli cant it
was shown eredited under the head U.C.R. Not only th;s,
certain other irregularities came to the light in

respect of non delivery of Money Orders to Extra

'Departmental Delivery Agents for its paﬁmemt inspite

of availability of sufficient cash, retention of excess
cash against the 1iabilities were also found and as such
on 22,10.1984, order for putting him of duty was
passed., '

4.lv That thereafter, certaln other irregularities
were also came to the light against the. applicant that
he has misappropriate the government money by making
fraudulent withdrawal from Saving Bank Accounts.Ultima-
tely the petitionmer was gerved with a charge sheet



~ Q</U\\
fk{' | ' . =3a
EDAs (Conduct & Service) Rules,1964. 4 photo stat copy B
Y of the Charge sheet is being filed herewith and marked

as Annexure-CA-I to this affidavit.

5.. That thereafter, after the receipt of the reply
_'of the petitioner to the said charge sheet, a regular
enquiry under the rules were conducted and the
petitiqner participated in the said enquiry actively and
the Enquiry 0fficer submitted hig feport holding that
the charges which were levelled against the petitioner
were found proved and as such on 20,1.1986, punishment
order was passed for reﬁoval from service. The said
order was foilowed~@y,an appeal whi¢h was also rejected
on 14.12.1986. A petition was also submitted to the pMG,
UsPoClrele,Lucknow which was also rejected onm 30.5.1988.

6. That the contents of para-1,2,3,4 and 5 of the

petition are the mattefs of record,hence need no comments,

7 That the contents of para.6(i)(ii) of the
petition are the matters of record ,hemce need no comments
except that emquiry against the petitioner fully
established the charges levelled against him and found
the charges marked as B and ¢ partially proved and and

@L)&K charges marked as A.D. and E were fully established. Tt i
%—, | | ‘ | ‘



ity
PgPey-
SN
S

is absolutely wroagto_allegevfhat fhe Supdte of Post
0ffices,Gonda while agreeing with the fimdimgg of the
enquiry Officer in the punishment order dropped the
charges marked H and C in the para under reply.

8. That the contents of paré-S(iii) of the
petition are not correct as stated,hence denied. It

is further submltted that PMG,U,P.Circle,Lucknow has
never drogﬁed the charges. relating to fravdulent
withdrawals of R. 100/- on 10.1.19§3 and‘%. 50/«

oR 1042483 from the Saving Bamk Account no. 871807
standing in the name of illiterate lady Smt. Sltapati
W/o Bhagwati Prasad while passing the order dated o
30,5.1988+ A perusal of the aforesaid order dated
30.5,1988 would itself reveal the facts correctly;

9. That the contents of paraf6(iv)‘of the ..
petition are not correct as stated,hemce denied. It
is further submitted that there were other charges
against the petitloner exceptvthe charge of shortage
of govermment cash. As stated above, charges marked
as A«.D.E stood fully proved and charges B and C were

partly proved against the petitioéer.'It is absolutely



wrong to allege that the petitioner requested certain
time as referred in para umnder reply to bring the shospt
amount from his house, where he kept that amount as
safe measure. In faet, in the written statement which
has Been filed by the petitioner on 13.10.84, he has
clearly mentioned that the said shortage of the amount
¢and was expended /
was accepted to him/for his treatment purposes and on
- 24.10.85 during personal examination by. the Esquiry
Officer, he had stated that the short foumd was kept
with her wife and rest. amount asfxf&&x&xmﬁ‘ 602472 was
kept with his father whieh was shown to Inspector of
o~ Post Offices. A photo stat copy of the wrltt en statement
dated 1341084 of the petitioner 1s being filed herewith
e NG and marked as Annexure-GA-IT to this affidavit. In view
A O of the aforesaid contradictory stami of the petitioner,

_EQﬁ// the contention that he requested for sometime to make
& C |
TRART g0 good the short gmount, is absolutely an after thought
Nees L plea and it has got no value in the eye of law. The
ST TNy

petitioner was given sufficient time for the purposes
 of making the said amount good, But it éouid not yield
the fruitful result. '

M - 10, That in reply to the contents of para-7 of the



petition, it 1s suemitted that in view of the
facts and circumstances mentioned in foregoing
paragraﬁhs, 1t s established that the petitioner
1s not entitled to amy of the reliefs as referred

in para under replye

11.  That the contents of para-8 of the petition

need ao_eommeats.

12. Thgt the comtents of para=9 of the §etition

ape the matters of recordjence need no commentse

13. That the conmtents of para=10 are mot within the
knowledge of answering respondents, hence no positive

reply is being ’{i/u’gfferea .

4. That the contents of para=11,12 and 13 of the

petihmn Ls devoid of ey
d1smi ggeq 1 tsih@m . |
Moy,




parasﬁy T~ _are "based on legal advice to which

I believe to be true; that no part of it is false

and nOuhiQ" material has been concealed.So help me

YGOdO

I, D.S.Chaubey,01erk to Shri K.C.Sinha,
Advocate,ﬁigh Court Allahabad do hereby declares that
the person making this-affidazft and a}leﬁimg ‘himself

to he thé same 1s kmbwn to me f=

Solemnly affirmed bafore me on

this_ 2 th day of @%,1989 at i: 00 am/.pm by the

deponent who has Been lientified by the aforesald
Clerke. | ,

I have satisfied myself by examinimg
the depénémt that he has umdersﬁood the contents
of this affidavit whichfha#e been read over and

explained to him by me.

4 T 4 COVMISSIONER
High Court, Allahebad

No..% / Mld B
o 3 HE
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- K Wﬂ‘f applicant had kept the amount vi, R38.135/34 at his
) ‘

b\f// @}’\
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/

I g

. ' "/H
~ ?\>/

Before The Centrsl Adeingtrative Triwngl, Allah‘abad,.l
OO’A. RWGN . NO.1219 of 1988

JoHePoPatdey vVersus U.0.I. & Others
REJOINDGER

In response to Reply affidgvit filed by the Hespond&ts

the applipant ®egs to state as under tem

(1) Paras 1 to 8 gnd 10 to 14 -~ Contontg of all these parag
are demied. It is sumitted that the applicgat filed
revision to PMC UP againgt the Puniskment Order & the
appellats order passsd Wy The Supdt Posts Gomda & DPS
Inckrow respectively,’ Although the gaig Revision wnoyee
rsjected ‘by the learmed TMG UP vide his order dated
30~-5-86 copy at Page 27 of the paper-book application,
ho (the PM3) hag dropped all ocharges agaimgt the appli.
cant except ome relating to shorfage of cask of Rg,155/ 34
O 13-10-84. As such all averments im pargs 1 to 8 and
10 to 14 of the Reply affidavit are quite unwarrented
and uncalled for,they desrve no Notice.

(2) Para 9 -~ Denied, The statemaemt gt Amngxure II of the Reply
affidavit was obbained Wy the IPOs comcermed wader
pressure & duregss. From saftey point of viey the

residence . H
| QJM ‘ @ sought the permission of the IP0s to
O ring the same from his residemce Wyt Re was mot allowed
any time Wut to give the dictated stt. aforesaid.

Q,LMM é 7/@3) In view of faots napre tod ab )
. a above the applicant ig fully

entitled to the roliefg sought fop,'
IN VERIFICATIO-N

1, JHP Pardey, the applicant 4

0 horedy verif
Notnia,aoTe are trug to the best of ay n”owieatii"af?%"“*ms
t &€ 2aterial has boen corcealsd,’ elief,

. {,\
_ R RPN o2 156 4
4-T-1989 R. K. TEWARI Re&aoéiggea‘rist.'
- Ndyocate
' 154, Pucsl nem Nagal'
(Ki.:,. y }u;«\d)
Allaial ad=16



i

// " Befere The Central Adainstrative Tritmal, Allahabgd»l!.
‘ | Misc. Petiticn 3& K;@ éf»_ 1989
o res. To. 1217 o2 1568
A 84+6) PQ/\/\OW Ve  TUsies 0f Tadfa & Gthers
mom:mn Worrer
kindly tske Wotice | thet thg m&eﬁsﬁ@s& (0n behalf

of Applicant) prepcaes to move the coust en%h ' Ve

Jrogringy ot 1030 hours or
" wseon therenfier % conaider =mnd pasg orders on the mclaae_&

application. The sudbject matter of the ams ig briefly

-

oY nayrated below.
>

Q_”J,, GW‘“ B - | ‘D& “’Wl/

Xé*% Pated t ‘ Aﬁvocate far the Applieant

ﬁnclosed Gne Applieatien

 Subject Ratter 02 The Motion

Arssndhestnt Fo The ‘G’.\fm s




¢7<4
&
iy tral Adninstrative Tritunal, Allahabaded .
Fefore The Contral ] Nﬁxsng ool

Oulde  Rogne Neo QG 021988 - 4
8(‘@ Hudl ¢ Tﬁéﬁféév 'v/s Union Of India & Others
Applicstion for the amendment of the Plaint
* * * ¥ ¥ %
The applicant inadvertently omitted %o add
one mere para to the Relief Sought for. It is,
therefore humbly prayesd 3= |
" PRATYER
THAT THE SAME MAY KINDLY be permitted to be added
now as sub pera (1ii) to main para no.7 en page
of the Paper-Book Application Just below sub para (ii)-
n(i1i) In eage the relisf smught for in mb para (1)
o mot be granted the punishment may be
suitably reduced In considaration of the
fact that out of 5 charges iﬁpesed upon the
appliommt 4 charges including these :lnvalving.
moral turpitude haves already been treated g T
as not established leaving only cns mimer |
charge which %00 can hardly ba said as Proved."

IY VERIPICATION
1,846—()_90»8% Appliomt in this case dfo hereby
verify that the contenys of this amendmenss application
are true to the best of my Mmowledgr snd belisf &
that nodhing material has been suppresseds

dated ; 28.12-1988 Applicant/Deponent

o
(R*Kn ewari)
Adwcate for the Applicant
154, Purushottamagar, 4llshabad.lé
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%MVML "»9'1!3/@ Sapdts Ponts Falzabed & Othes

Refore The Central Admingtrative fritunal, illahatadel

Oehe  Regte ¥o4 1219 OF 1988

}

Application for tite inenément of Maint.

LI

The wplimﬁ; reapactfully begs Yo atmta that he

{nadvertonily omi thed b implend “Uaden of India® as

e Lesnomdent in this case. Ha, thervefore prays that
PRATER | |
He way kindly be permittsd to do the emme Now &
%o smond the plaint ¥hus le ,
To ndd a0 pages 1 & 2 of the paperebook appa.iéati@:z

%rﬂiﬁ‘@ Of In ﬂi@, ?&r@&g}“ The w@@re“;ﬁx‘y
Wnletry 0f Sommnicetiona, New Delbi®

Jash efter Tome oo 20l ths 1ist of Regpendenis
gopearing ot soch Page.

i¥ FERIPICADTOU
1, 3P Maﬁ»ﬂ% yem‘g 4/¢ hrd R.B. Mty
vfo %H@gﬁe@ paut NCUpC bwolniat, Falgabed & ox
fmployee ¢f Polzabad Postal Divisiom 4o heredby
varify that the cmnfmin of this a:géfg;‘i cation ara true

g the Dest af my kaswledge & teliasf, Nething Halsrield

has been ooncsslade .. - ‘_@ulg‘f@ gw@&»

dated ¢ & -12-2%08 - Tepeent/Applicant
(ﬁ o5 .&mﬁrﬂ

tdvacete for the bpp DEGTTR
154, Parghobtamrsges,
&M‘ﬂh&t‘&a«m
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(2)
Details of Application

% 1—Particulars of the Applicanf :

,5‘ (1) Name of Applicant
| JAY NIED PRARASE PARDRY

(ii) Name of Father/Husband
o am Rus Bekerl Pamdey
_t (iii) Age of Applicant

(iv) Designation & Partlculars ofg ce

where employed or was last employed M RD m ﬁwm
Moeles, Dist. ,
(v) Office Address \

ﬂi

ﬁn. 2.0, | ﬁnh &’m
s | Distriot mwm ’

2—Particulars of the Respondents :

(vi) Address for service ot Notice

(i) Name &/or Designation

(1) 7P3 lucimow.1

(ii) Official Address -
(2) w8, UP Cirele,
Insdmow.l

(iii) Address for service of all notices

3—Particulars of the order against which application is made :

. (1) Order No. V : _
b -i"? 718/84.85 FIDAL /stutt/r3/e6/3

i + (iii) Passed{%}.w Q/P?P ﬁtﬁ Ua3u06 % v‘g‘-’/”’;fa

) /iv) Subject in L 3B Sapdt Posts WS Iacknoy  MME ﬂ' mdnoy

Temoval frow Servies Mt

4— Jurisdiction of the Tribunal :

The applicant declares that the subject matter of the order agamst which he wants
redressal is within the Jurisdiction of this Tribunal.

5 —Limitation :

The applicant further declares that the application is within the limitation
prescribed in Section 21 of the Administrative Tribunal Act, 1985.

6—Facts of the case :

The facts of the case are given below.

TG oy R




5.3

| (1) | The spplieant was served. with a memo of
Q. ‘charges by tﬁ%a@m@. Supermtendunt of Posts. G-onda
g vide his No.L-Ani/71 /8%*8’5 datad 20 1 86 which has. o
been roproducaéi verbetin in 'cm enquir,,r mpar‘c at |
\?w pagesq to 6 The applies,nt d.enﬂ.ed the enarges h@ncef

an enquiry effi. ar was deputeé to hald enquiry inho
the matter. His rapmrt datea 1'7.12 85 is apimnded

ﬁagm;,hemwith as Anmxure A-1 on mgesq ~t0. ]6 . Agraeing
®  with the fmdiﬂgq of  the /p@nquiry officer the learned

supsrintendent of Posts Gonda vide his memo N@.Le-Ani/
‘_71 /814»»85 dated 20, 1 86 avarded the app.blcant the

punishmsnt ..c_;i‘. removal from service, The ‘said order is’

] \lp‘p@n’eiea at Annexure A-2 on pa‘ge's‘ ’7”1;6 {9 . The

a;ﬁélicant prefarred ah apreal to D, P ‘S-‘Luekncsw 't

"-against the said punishiment ordes on %.2+86 vide copy

™! at Anmxum A=3 on msresgw m&(, o The Sam was /

i rejaeted by the Learnml D P,S, mcmaw. On 1u.12@35

Vw vide copy at Ann@xure A=l @;ﬁe am)heant then sub-_

|
|
R nitted pe 5 |
mittedeeﬁtien %o t,he P BI.G. ,U P Lucknew on ?8.5 87 ]
whieh too was partially re jected by the lmrned, P, MG
aﬁ V P. on 30 «5.88 vide copy at Annexura A-5 on page‘s@?
~ Hence this application s su’omifted befom the Hon'bld
ﬁ‘rihunal. ' o B Q
(i) The facts of the case ave that the applie~
ant while working as B.P.M.Neerpur Kheyala is alleged
to have comritted (a) temporary misappropriation ﬁﬁm-
kxred of Me150/= from S.B.Account No.87180'7 by with- .
| d?awing Be100/= on 10.1.83 and M.50/= on 10,2,83 ant

¢ — N
Q‘\.D‘va‘f‘ —G) ;%fugwa/« Uiug 2



,IL
*
B
}
- A
{

and then redepositing the entire amount. of'%a1$dy;f |
on 28.2, 84 (b) misappropriated a sum of %490/g from

S B.acuount No.872263 on 28,8,8% Jhan its holder ¢ X |

pressed the desir@ of w;ﬁhﬂrawang M.300/. the apylic-
ant is alleged to have aetually ‘withdrey m.390/u from

“that aceount and paid only 300/= to the account hol~ %
der (¢) On 28.8.84 eRtSmt. Malti D&Vl tenderzd a sum

t

of %.650/= for opening & new S, Beaceountdfﬁe apolic-
ant is alleged to have opensd the sccount with %%69/@

_only and the rest %.590/e he is said to have misa- -

,ppropriat@aﬂﬂ'(d) on 13,10.86 when 1.P,08 Gonda
(south) chackmd his aeccunt 2 sum of %.155/%# was

:ifeuwd short (e) Ihe aﬂplicant is furthﬂr charged to

: hawa prasant@d incomplete r@caﬂds bsfore the 1aarn~é

I. .Gs at the tim» of his chack.

The enquiry officer held charges Tarked

{a), (a) and {e) above zs fully GsbubliSh@d and found
charges marked B & C as unngt&b;ishad.-ln the punishe

- ment order‘thavlﬁarnedqﬁuperintendant‘has.fuljy

PR

N9 R

agreed with the findings of the enquiry cfficer, in

(L
thz.s way the chap ges marked BH and (c)*«.ree complately
droppeﬁ.
(1i1) ‘A5 fHfr as the first eharge is concepn=d

thé holderf of S.B.account No.871807 in guestion was
an illiterate lady (unable to sigh) Smt.Sitapati W/o-

' Bhagvati Prasad. She had withdrawn %,100/= o 10.1.83
-and B¢50/= on 10.2.83 frem her sgid account. On sach |

D,,u., o R
| \@%&ugmm chv\sé)(‘ / |




&

5

,; the enquiry officer \

‘accra.ssion Shri Kashi Prasmi had iaentified and md

scrlbad her. thumb 1mpr$8510n. Tha paymsnt was w*tnem

_ ssed by Q/Shrl Chandra Bmusaq Eandey and Ghanshyam

The presecution dié not produee Kashi ‘Prasad hafcre -
7 in briﬁﬂ And

_';the'anqmiry officer rejeatad:th@ ev1ﬁ3nee\@f'S/Shri
“.Chandra Bhushan P&n&ay and Ghanshyam on the ground

_that[ﬁnandra Bhusan was apelioant's own son and Ghane.

Shvam was his uncle¥s son and also his neyt daor nede

'ghbcur. Na accaunt holder brings witnesses with him
when they come Lo withdraw money and the poer Braneh ,

Pos*master who arranges wimess mr them is thups eh- ‘

arged. Whila holding this charge a8 praved on fakg _

avigence the<enqmiry officer also missed to appri»'4

 ciate the fact that Shri Ram Anuj Pandey who wes eles

emf_d Gram Pradhan of the village in 1982 had fabries .

_\'}iamd this case aga’i‘nét the apéimam in collusion with

'Smt‘Sitapaxi.ﬁevi and get the c@mplaiﬁt 1éaged¢ It

was all aone with the elsar motive af replacing the

applieant by Gram Pvadhan‘@ own son. The learned p M,

'_c.U,P.gaeopanaemt No.2) has appreciated this fact

and has drcéped ﬁhis~eharg¢ in tﬁa order passed by
him on?30.5.88 at Annexure A«5 on pag@éiJ?.

{iv) | Thus only one - smngle charga is left aga=
inst the apolicant. It 1s that the S.0.7. (P@sts)
Gonda Bast visited ﬁha Post Office 9n‘13.10,8h and

found the cash short by k.155/3%. Thé epplicent requ-

a—

N



requested a few minutes time to bring thesame from

his house where he had kept that amount as a safety
measure. The S.D.I.(Posts) did not permit it apd
;3, went a'fuuhi to place the applicant under put off
+- duty. This had bsen g in clear contravention of the
provisions of Note 2 below Rule 217 of P & 7 Manual
Vol V reproduced belows=

Notes2: In the case of 3 sub or branch office in
charge of an Extra Departmental Agent vhen a defici-
ency in the cash or stawp balance is noticed vy a
Supervising officer, times should be givan to the Extra

Departmental Agent to send for the cash, stamps etao",

The learned P.M.G.,U,P, while holding this
charge proved has totally ignorred that the S.D.I1.
. (Posts) did not permit the applicant to make good the

dificiency as warrented by rule. Thisvchargs too is
thus not estavlished. It 13 tharefore hurbly prayed

- that the applicant may k}ndly”be5§§£uund.cha:gl~£n§e.
o} 2L IR T/\eg%umg %Q%.Q

7 Reliefs sought fors

The applicant prays for the grant of fimm
following reliefs:=

o1) That the punishment order dated 20.1 .86,

T/

at Annexure A+2 on pagcs|7 to [67 s the appellate
order dated 1%,12.86 at Annexure A-4 on pegesd TR &Y
! | Cl- ék’ the order dated 30.5.88 passed by the learned P.V.G.,
. ' U.P. at Annexure A-5 on pag{§§7 may 211 be set aside
and the apnlicant may be ordered to be put back to

(\ ~

N O(A«L&t |

' j Q O\

k\'\gﬁw \—’@igagmmx AV %
P



(1)~ + He may be pald the cost of this suit toge-

 ther with any other re 11@1‘3
Tribunal

deam@d, fit by the Hcm bl :

C W ' édl&ay‘h U oA o

| M”Z/“S CA
: ot T RpPL
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A
é@w% B



o\

v

8 — Interim order—If Prayed for—NIL . /

9_ Details of the remedies exhausted : -

The applicant declares that he has availed of all the remedies available to him
under relevant service rules, _
| Fe referred zn appeal fo 17 Hemow on
4200 which wap vejected of 14.12.86 vide Mm. Aed on Pages Ha26
- Pa then sadaitied a patition to the T4 UP on 28.5.87 shich
too was rajected by the MG UP on 30.5.EE vide ocopy at mms,
AuS on Faxe e .

10—Matters not previously filed or pending with any court :

The applicant further declares that he had not previously filed any application,
writ petiton or suit regarding the matter in respect of wh ch this application has been
made before any court of law or any other authority or any other Bench of the Tribunal
and nor any such application, writ petition or suit is pending before any of them.

iy
11— If application is sent by Regd. Post, does the applicant desire to have oral
hearing at the Admission stage if so he must attach a self addressed

P.C.

12—Particulars of the Postal Order in respect of the application :
(i) No. of I. P. O. fﬁ',ﬁfﬁﬁgzég
(ii) Name of Issuing P. O. Allatatel FloPebe

(1i1) Date of Issue 152053
(iv) P. O. at which payable—  Allahabad Head Post Office

*13--List of enclosures :
- ~4 (i) Vakalatnama
K (i) One I P. O. for Rs 50/-

(iii) P4wn documents to be relied upon

In verification

I3ng 02 Pzakaoh (88 D Bahart Pandey aged
years R|OTE1le Post Wasrpur Phyela  Oardtworking as n 39 %0 hereby
verify that the contents from Paras 1 to 13 are true to my personaf"%n%%%e and belief

and that I have not suppressed any material facts.

. g O

Place — Allahabad HIER Y4 §, ilk Y

Date 2%wIDa8i0 . Signature of applicant
| To : o
. The Registrar, Central Administrative D J Py
_ Tribunal, Allahabad -211001 ( l:?(ﬁ. Tewarr

: ‘ Advocate

154, Purushottam Nagar,

Allahabad-—16
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I¥ THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHASAD.

- CIVIL MISC. APPLICATION NO. .. . 70f 1989

anahalf,qfthaARes-on@aﬁt.‘

IN

" BEGISTRATION 0.4, N0, 1219 of 1988/

Jal Hind ?rakaﬁb Pandéy - o@'f. , Applicamﬁ.
Versus

Uhion of In&éa &éﬁhefé svvee Regpondents.

10

- Thgfﬁgnfble the Viee-Chairman and his other

~companion Members of the Hon'sle Tribunal

The humble application on behalf of the

%

respondent Most Respeetfully Showeth as undeprs -

1. That the full facts and eircunstances

have beon set out in the aceompanying counter-affidavit,

2e - That for the reasons disclosed in the accompanying

w/



counter=-affidavit, it 1s oxpadient in the interest | .

of justice that the petition/original Application

mentioned sbove may kindly be dismissed with costs.

It is, therefors, most respactfully
prayed that this Hontble Trihnnairmay.kimaly ke
pleased admi% this apslication a‘langmth th@,- agcompanying
eounter-alfidavit filed on behalf of the respondents
and dismiss the petition with costs, |

{ Kﬂ_ ‘ub S:ﬁ‘?ﬁ& ) .
ADDITIONAL STAWDING COUNSES
COUNSEL FOR THE RESPONDENTS &



| B

- 3

Jal Hind prakash pandey
Yersus

Union of India & others

REAISTRATION 0,4.N041219 of 1988/

tesses &pplicant

Sesvese Respondents.

ﬁi‘fi@aﬁt of_R.S. J/Avvg/f
: ﬁ ‘.é years son of
rhed

" posted awm

aged akout

(Depopent )

1, the deponent shovenamed do hereby

solemnly affirm and state of oath as undeps=

1, That the deponent is posted as_ (eeddZ z ,

‘7>- '

, | _
.ﬁﬂ Qunelr__and as such 1s fully acquainted with the

facts of the case deposed to belows

W%o That before giving a parawise reply, the




following facts are beinz asserted in order %o

fasilitate thils Hon'kle Tribunal in administering

- Justica.

3. That the applicant was working as E%tré
Departmental Branch Post Master,Neerpur Khyala. At the
time of surprise inspectlon a sum of & 156.34 was

found shorﬁﬁiﬁ’thewggv@rnment.eaﬁh on 131041984 and

the 2aid amdumh wag shown vadet the headl unclassified
amdunt and ont making 1% good by the the appli cant 1t
was shown eredited under the head Usl.Re ot only this, *

certain other irrsgularities came to the 1light in

‘respect of non delivery of Nonegy Oprders o Bxire

Departuents) Delivery Agemts for its payment iaspite

of availsbility of sufficient cash, retention of axcess
eash sgainst the 1iabilities were also found and ag such
en 22,10,1984, order for putting him of éuty‘yas

passed s

4, That thereafter, certain other irregularities

weére also came to the light against the applicant that
he has misappropriste the government money by making
fraudulent withdrawal from Baving Bank pccounts.Ultima-
tely the petitioner was served with a charge sheet

on 20,4.,1985 under the provisions of rule 8 of the



EDAs{Conduct & Service) Rules,1264. A photo stat copy
of the Charge sheet is beinz filed herewith and marked

~ ~ as janexure=CA-T to this affidavit,
5 That thereafter, after the receipt of the reply

of the petitioner to the said charge sheet, a regular
efquiry unier the rulss wyere coniwsted and the
petitioner participated in the satd enquiry actively and
the Bnquiry 0fficer submitted hig renort holding that
the charges which were levelled against the petitionef
wvore found proved and as sueh on 20.1.1986, punighment
order was passed for removal from service. The salAd
order vas followed by an appeal which was also rejscted
on 14.12.1986. A petition was also submitted to the PMG,
H.P.circle,Lucknow‘uhich was also rejected on 30.5.1988,

6 That the contents of para=1,2,2,4 and 5 of the

petitién are the matters of record Jhence need no commants.

7e That the contents of para.6(1)(11) of the
petition are the matters of record,hence need no comments
except that enquiry against the petitioner fully
established tho charges levalled against him and found
the charges marked as B and € partially proved and and

Wges marked as A.D. and E were fully established. It




L1

A

is sbsolutely wrongto allege that the Supits of Post

 0ffices,Gonda whlle agreeing with the finmiinzs of the
; / ' _ , . )
enguiry Officer in ths punighment order dropped the

charges marked H and ¢ in the parg unier reply.

- 84 . That the contents of para=6{1ii)} of the

potition am'mt_ewr@et,&s statad honce denled. It

is further svbmitted that PMG +U,Pelirele,Tucknoy has
never Gropped the charges relating 'ﬁ:@ freviulent
withdravals of Ka 100/« on 10,1.1982 and B, 50/«

on 104283 from the Seving Bank Account no. 871807
standing in the name of flliterate lady Smt, 3itapaty
W/o Bhagwati Prasad while passing the order dated
3045 .1938. A perl;léal of the .a;t»‘ioz'_a-sam order dated
30,5.1988 would 1tself reveal the facts corpestly.

De That the contents of paras6{iv) of the
petition are not correct as stated.hence denied. It
is further submitted that there were other charges
against the Qeftzfit;‘iémer except the charge of shortage
of povernment cash. As stated above, charges marked

a8 AsDJE stood fully proved and charges B and ¢ were

Waﬂm proved against the petitiomar. It is absolutely



L

Q7U\O//
/
/ !4 '

~wrong to allage that the petitioner requested certain

time as referred in para under renly to bring thé‘shekt -
amount from his house, vhere he kept that amount ag

safe measure. In fact, in the mri@ﬁen_statemeat-whieh

. has beon filed by the petitloner on 13.10.%4, he has

¢learly mentioned that the sald chortage of the amount
- and was expended

~ was accepted to him/for his treatment purposes and on

2441085 during personal exa@iaatioany the Enguipy
0fficer, he hat stated that the short found wes kept

with her vwife and pest amount R.xEaxMxens 602.72 was
kept‘with(his father whieh was showm to Inspector of |
Poat @ﬂfzeésn_g,ph@ta stat copy of the writt en 3ﬁaﬁemea§'
dated 1310482 of the petitionsr 1s being filed herewith

ani marked as pnnexure«Ga

*1l to this affidavit. In viey
of the af@resaid‘eentﬁaﬂictery,sta@& of the petitionsy,
the contantion thatihevrgqueéted for»smmeﬁima to make
good the short amount, is &hsalaﬁely‘an after thought
plea and. it has got no value im_ﬁhe‘@ye of law. The
‘yeﬁitioner was glven sufficiont time for the purposes

of making the sald amount good, But it could not yield

 the £rultful result.

10, That in reply to the contents of para~7 of the



petition, it is submitted that in view of the
feaots and circumstances mentioned in foregolng |
paragraphs, it 1g established that th@-petitioﬁer
is not enbitled to any of the rel@@fs_as?referreé

‘4n para under replys

11. : That the dontents of para=8 of the petition

need no comments.

12, That the contents of para=d of %h@ petition

are the mattnrs of record, yhience need no commentse

-

13  Thgt the Q@ntnn?s of para=10 are not withia the
knowledze of aﬁswe?iag‘reSﬁﬁnﬁ@ﬂﬁss hence no positive .
reply 13 Being fm offered.

14, That the contents of para=11,12 and 13 of the
petiticn ave matters of réaozd,naaee,neéﬁ no cotments<The
petition is devoid of merits;heﬂca 1iable o be |
dismissed with costs.

, I, the deﬁonent ghovananed do heredy
 ver1fy that the contents of para= /,éggubafil _of this

affidavit are trus to my persomal knowlédge; those

of paras Yt LY . __are based on record and those of




- ity

DATAS s e T based on legal advice to which

1 believe to Be true; that no part of 1t is false

 srd ﬁgtﬁiﬁg matorial hae Been concealed &6 help me

Gﬂﬂp

Ty DaSoChatbey,Clerk to Shri K« Sinha,
advoeate,digh Court,allahabad do hereby dezlares that
the parson making this affidavit and alleging himself

to be the sgne s knowm to me from perusal of paperss

golennly affirmed bofore me on
this_ _ th day of February,1989 at_____ om/pm by the

deponent who has been m@'ﬁ:‘ifiea by the aforssald

Glerke

-1 have saticfied nyself by examining
the deporent that he has understosd the contemts |
of this affidavit mm have Been resd sver ard
explained to him by me. "
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‘. Befors The Cetral Aﬁm natrative Pritozal, &Mbaa-.l
- 0.1 Rom. Wo. ‘mtq of 1988

| '%Me"k““ P“"9°/ W8 mpdt. Pents Mzme & Othem
hpplicaticn far tho imendnmit of Plant, -

® * H %

«
.

!ﬁw applirm% rospsutfuliy Sere fo stato thag he
inadvertently eniited %o Inplesd "niem of Infia® as
' ® Regpandsnt ia B4 omas. He, therstore frays tat
| . rRaTER
% nay kindly be permitted %o d3 the sane now &
%o m@d the plaint thus le N
To add on pages 1 & 2 of the pam-hmk amncaﬂm

"oicn Of Tadde, Through The fecrolary
Hindatry 0f Cemmunications, Yew Delbi®

Just efter itm Wo. 20f the Usb of Regpendemts
appearing o gach Page. _ el

el

IR VERERIFPICATYION ._ -
1, THL P‘%&"v age1dq years /0 shrt QBM‘?
r/e Village Post Neadne khqydepyat, Potsabat & ex
Enployse of Pailsabrd Postal mﬁmm 40 hereby
varify that thae .céat@.%g o2 this aﬁiegﬁim ars ‘tme
to the best of my Imewiefge # Bolief. Nothing Haterial
has boon consenled. g g onm Tids,
&a%m_i. s é-i?«-lm ' B:apm@%/ﬂmmcm%

\

(ﬁxc iﬁmﬁ») o
- Adveente for the gpplicmmt
154, Purshpttamagay,
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Before Central Administrative Tribunal

Addltlonal Bench Allahabad
Registration No. ... .. ﬁ ..of 19 BZB . }
District .(.?T.QW«{@ :
:S-,P Q AAEAA /e eeeoes ooa .00 Applicant

VERSUS

e ?/ . Respondents
~— | I/We. JM vQ [ @fX P&g”u—@bgwa C:reud@

Fey

in the above matter hereby appomt and retain

SHRI KRISHNA CHANDRA SINHA, Advocate High Court

to appear, act and plead for mefus in the above matter and to conduct/prosecute and

defend the same in all interiocutory or miscellaneous proceedings connected with the same ‘

or with any decree or order passed therein, appeals and or other proceedings therefron E,

and also in proceedings for review of judgment and for leave to appeal to Suprem Court and
ﬁ to obtain return of any documents filed therin, or receive any money Whic/h", may be payable

to me/us. ‘

2 1/We futher authorise him to appoint and Instruct any other legal practitioner 1 Y
authorising him to exercise the powers and authorities hereby conferred upon the Adv0f‘°t€""‘“w
whenever he may think fit to do so. il *\

3. 1/We hereby authorised him/them on my/our behalf to enter into a-compromise
in the above matter, to execute any decree order therein, to appeal from any decree/order
therein and to appeal. to act, add to plead in such appeal or in any appeal preferred by
any other party from any decree/order therein,

4. 1/We agree that if/we fail to pay the fees agreed upon or to give due instruction at
all stages he/they is/are at liberty to retire from the case and recover all amounts due to
him/them and retain all my/our monies till such are paid. ‘

5. And I/We, the undersigned do hereby agree to ratify and confirm all acts done by
the Advocate or his substitute in the matter as my own acts, as if done by 'me/us to all
7" intents and purposes. '

Executed by me/us this \ L dayof Doc 19 (9(5? at

N
C ng
Executant/s are | i gb Off1ces
personally known to me he has/they have/signed Supéﬁ)rgﬁ°
’ . - . v l
e Satisfied as to the jdentity of executant/s signature/s. 7100
(where the executant/s is/are illiterate blind or unaquainted with the languagc of
vakalat)
Certified that the content were explained to the executant/s in my presence
11 VORI the language known to him/them who appear/s perfectly to understand
the same and has/have signed in my presence.
ccepted R

K. C. SINHA
Advocate
Additional Standing Counsel
Central Government
High Court-Allahabad
Counsel for Applicant/Respondents

B T A X T




| | t@
To, |
The Vice Cheirmen .
C.A,T,Allahabad
Sir, . o
My ¢.A Regn o, 1219/88 mxﬁ Jai Hind Pandey vs,
U.0,I. & others is pending for final diSposal i your Hon'ble
Tribunal since long, It is learnt that the abpvementioned
case is being transferred toC.A.T.E.ucknow. Being dismissed
from service and having no sourée of earning at my Home Town,
I heve shifted myself to Mirzapur end am residing with my

nearest relation Shri ﬁ.K.Tewari, pP,A, HPOQ Mirzapur,

o o | PRAYER
As Mirzapur lies in the Juxisdiction of C,A.T, Allahabad
it is prayed thet my cese may not be t:ransferred to C,A,T, e

Lucknow. It will cause great herdship to me, ’ : .

Yours faithfully,

e B

Dated Ah—{~ 1992 (7ei Hind Pandey)

o -  R.K.TEWARI

| | | _ Advocste
| ) 134, Purshottam Naga!
&l O buldabd)

ug o bmtile Allabsbad-16
Com
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¥
IN THE CENTERZL ALNINISTRATIVE TRIBUNAL
LUCKNOYW EENCH ¢ LUCKNOW
Opp.. Residency Ganchi Bhavan, Lucknow
LO C .L/\.J./.»LC/JIJ-UL/ Tﬂ /GT}\/Q Date ;'/i

6n s 19 /95 % B &
I 80 __ ' OF 1seassn (1)

Applicant.

Mt amdopn

})« fp‘ S {5L&QJ(ﬁm3MJ rég Qtz@ﬁd ;_*T_Resppndents._v
D S R K Tewa o Ade, gy e shetton —
1,\\@&%0\«?« , Khuldgbad , Alla haboo . &

A

@Q* K C. :»th'wz A\ . , GA”T 2.3 - P( o~

m“\mnmjf( @Qﬁtﬁﬁ f\(

;;
5"
>
QD
%

- . [
Please take rotice that the applicarnt atove name@ has

presented an apglication a copy thereof is enclosed f,

herewith wrich has teen registred in this Tribural and the

: : 5 |
’ H,’“ﬁrlbuhal has fixed ”Rc‘ day mt —nuﬂ, ,
D ‘ N i S
B S L N v E o
A t\u ’ -
E

ol S??EJ ne duly authorised to Act and plea“

on yvour behdlf in
t applicatien, it will k2 heard and decided in your absence.
“uncder my hand and the seal of the Trlounal this 53 ’

24

Vo A ey

For Depué- Eem@étrar,

- M,Panda./ | ‘ . ' | @/L -, //




s IN THE CENTRAL ADMINISTR&TIVE TRIBUNAL(ALLAAABAD BENCH )
. REERHAB AD s
: - ' .-'.\’jw

T A NO 109192 (T,L ) |

28/8/92
Date of decisiont-- wesmew-

‘. ’ JeP opandﬂy .

ct':Yc'otot"dootopfe.o"o“.oo‘c‘o:‘oouo?'oooooooo:oaa'rpe-titicner

® 8400

PmKoTiQari ,

‘ .,o;,,;;;.;.......agogc..',.....,.°.;..,..,°,0Advocate_f0r the Petitioner,

P,

Versus

e 00 e 0 ‘. "Vc - 200 *ea 00 Om.qj;oano ooof.\o eI.nqdoloae & Othgr L) .o RBS pOndBnt

Shri K C.%inha _ ' ) :
OOOQII.Qoo.00.00.000G.‘ﬂ.oo..ﬁlab'o.ﬂ&@ﬂhiOQO_AdVDCa-ce For the l%espondant(\:'

g

xxy;xxxxxxxxx>xx¥;
CORAM:.. =~ - o o - - T
The Hon'ble Mr Justicm Ue CoSrivastevag o Co

The Hon'bleMr, Kg Ubayya, ﬁomc

. ~ . - ,//
1, Uhether Re@urbers oF 700:1 papers may be allowed to saeg
~ the judgment ? -~ * -

2. Tc be referred to the Reporter or not ? ﬁ///

3, Whether the1r Lordshlps wish to see the Folr copy of
the judgment ? &//

4, Whether to be circulzted to all other Benches?

"Signature

Nagui/



